
     

      

 

       

    

     

      

 

       

    

     

      

 

       

   

    

       

      

     

 

        

 

       

  

   
   

   
    

    

   



         

          

   

       

     

    

  

  

  

        

         

     

          

        
      

     

     

        
       

   

       

        

       
  

   

  



       

        
         

       

         

         

          

        

        

        

        
       

        
        

        

  

        
         

            

          

           

      

         

          

         
        
         

        

        

          
         
         

          

   



          
 

           

          

           

         
          

        

         
           

           

           
 

              

          

         

          

       
       

       

         
    

         

           
        

        
           

          

   

            
          

          



the affairs of the Transferor Companies have been conducted

in a proper ma nner,

11, From the materials on record, the scheme appears to be fair

and reasonable and is not in violation of any provision of law

and is not contrary to public policy.

12. Since all the requisite statutory compliances have been

fulfilled, Company Scheme Petition Nos. 12 of 2017 and 73 of

2077 and 74 of 2017 are made absolute in terms of prayer

clauses (a) to (b).

13. Petitioners are directed to lodge a copy of this order along

with a copy of the Scheme of' Amalgamation with the

concerned Registrar of Companles, electronlcally, along with

E-Form INC-28 in addition to physical copy, as per the

relevant provision of the Companies Act 1956 / 2013,

wh ichever is a pplica ble.

14. The Petitioner Companies in all Petitions to pay costs of

Rs.25,000/-, each to the Regional Director, Western Region,

Mumbai and to the OFficial Liquidator, Hlgh Court Bombay.

Costs to be paid within four weeks from the date of the order.

15, All concerned regulatory authorities to act on a copy of this

Order along with the Scheme duly authenticated by the

Company Registrar, National Company Law Tribunal, Mumbai.

B,S.V.Prakash Kumar, ber (.rudicial)

V.Nallasenapathy, Member (Technical)

Page 5 of 5

Lenovo
Typewritten Text
Sd/-

Lenovo
Typewritten Text
Sd/-




